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ORDER

           Heard the learned Counsel for the Petitioner.

           Learned Counsel for the Petitioner submitted that the State Commission has 

rejected the delay condonation Application filed to condone the delay of 12 days in filing 

the written statement.

           He further submitted that the delay in fact was of 12 days beyond the prescribed 

period of 30 days as the written version was e-filed on 05.07.2025 and hard copy of the 

same was filed on 31.07.2025. The learned State Commission has not taken into 

consideration the date of e-filing and taken into account the delay of 40 days beyond the 

statutory period of 30 days. He further submitted that in fact the delay was of only 12 days 

and the e-filing should be considered as the actual filing.

           Considered the submissions made and pursued the record, the learned Counsel for 

the Petitioner pointed out towards Page No. 165 where he filed the document showing that 



the written version was filed on 05.07.2025 on that date the delay was only of 12 days and 

that the filing of the written version was within 42 days from the date of notice.

           Learned Counsel has further pointed out that the reasons for delay of 12 days have 

been mentioned in the Application and those reasons should be considered as a sufficient 

reasons.

           Considering the fact that the written version was e-filed on 05.07.2025 that is only 

with the delay of 12 days beyond the statutory period of 30 days and the reasons for that 

delay of 12 days that is mentioned in the Application. State Commission should have taken 

on record the written version.

           The impugned Order is set aside.

           The delay of 12 days is condoned for filing the written version.

           The learned State Commission is directed to take the written version filed by the 

Petitioner on record.

           The Petition is disposed of accordingly.

           Let the Petitioner appear before the concerned State Commission on the date 

already fixed there.
..................J

SAROJ YADAV
PRESIDING MEMBER
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